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1.5mt.Sosamma P.Samuel
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BEFCORE THE CENTRAL ADIMINISTRATIVE TRIBUNAL
' BOMBAY BENCH _

0.4.48/90

1, Smt.Sosamma P.Sanmuel

2. Smt.Shakuntala Pushkaran .. Applicants
. _versus- |

Union of India & Ors. .. Respondents

Coram: Hon'ble Shri B.S.Hegde, Member(J)
Hon'ble Shri iM.R.Kolhatkar,Member(A)

Appearances :

1. Shri Shankarnarayanan
Counsel for the
Applicants.

2. Mr.#4,I.Sethna
with Mr.SureshKumar
Counsel for the
respondents.

CRAL JUDGWENT 3 Date :12-1-1995
{Per B.S.Hegde, Member(J)

Heard the arguments of the counsel.
The only relief cléimed in this application is
that the seniority list of Section Heads should
be struckld0wn. During the course of hearing
learned counsel for the respondents served
copy of the order passed by this Tribunal in
a group matter wherein 3 éecision has been
given by the Tribunal stating that"the application
is allowed to the extent that so far as the
appointment of applicants as stenographér is
concerned, the ssme is held to be valid but
not the higher promotion. The applicants can be
reverted as- stenographers if they are not
selected but till then they are not to be
reverted. The revision orders, till reqular

selection is not made, will remain in abeyance."”
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(#M.R . KOLHATKAR ) (B.S.HEGDE)

2. Leérned councel for the respondents
submitted that'pursuan{ to the order of the
Tribunal they-ﬁrepared a draft seniority list

dt. 4-2-93 wherein tha applicants have been shown
as Section Heaa adhoc. The DPC to regularise

is yet to take place. Learned coun%el fof the
respondenus further submlt? that Mgalnat “this
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appllcaﬁts haVe not @Eﬁe any comélalnts
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In the circumstances O. & hés become infructuous.

3. . We are in égreement with the
contention of {he respondents. Accordingly
0.A. has been dismisséd .@s withdrawn. However,
the applicant is at libérty to file a fresh
G.A. if he is aggrieved by the order of the

1993 seniority list. No order as to costs.
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